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Commission, the net share of taxes to the States has been increased from 32 per
cent to 42 per cent. On the basis of this recommendation, I want to know from the
hon. Minister as to whether it is a fact that the ‘special category’ status has been
stopped closed or it is continuing as on today.

SHRI ARUN JAITLEY: The impact of the ‘special category’ status is that, with
regard to the Core-of-Core Schemes, the funding pattern all over the country remains
the same. With regard to other Core Schemes, for the North-Eastern States and
three Himalayan States, the funding pattern remains 90:10, which, for other States,
is 60:40. For Optional Category, for North-East and Himalayan States, it remains
80:20. Therefore, the North-East and the Himalayan States have a special category
of funding even under the recommendations of the Fourteenth Finance Commission.
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Seventh Pay Commission Committee on Allowances

%244, SHRI RAM KUMAR KASHYAP: Will the Minister of FINANCE be
pleased to state:

(a) the steps being taken by the Government for implementing the recommendations
of Seventh Pay Commission;

(b) the details of the Committee constituted regarding allowances and minimum
pay, domain and time-limit thereof;

(¢) by when the recommendations of the Commission regarding pay and
allowances will be actually implemented; and

(d) the reasons for delay in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ARJUN
RAM MANGWAL): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) to (d) The Government has decided to implement the recommendations of
the 7th Central Pay Commission relating to pay, pension and related issues. The
resolution on Government decisions has been issued on 25.07.2016. The matters
relating to pay and pension, as decided by the Government, have been implemented
with effect from 01.01.2016. In view of the significant departure from the existing
provisions recommended by the 7th CPC and a number of representations received
from Employee Associations and other stakeholders in this regard, the Government
has decided that recommendations on allowances, other than Dearness Allowance, be
examined by a Committee comprising Finance Secretary as Chairman and Secretaries
of Home Affairs, Defence, Health and Family Welfare, Personnel and Training, Posts
and Chairman, Railway Board as Members for examination before taking a final
decision. The Committee has been asked to submit its report within four months.
This Committee has been constituted on 22.07.2016 and the first meeting of the
Committee has been held on 04.08.2016.
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MR. CHAIRMAN: Members are so satisfied with the answer that there are no
supplementaries.

Waiver restructuring of company loans above 100 crores

*245. SHRI DIGVIJAYA SINGH: Will the Minister of FINANCE be pleased
to state:

(a) the details of the companies whose loans of over ¥ 100 crore have been
restructured in 2013-14, 2014-15 and 2015-16; and

(b) the details of the amount due and the amount waived and the terms for
restructuring along with the names of the directors of each company?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY) (a) and (b) A Statement
is laid on the Table of the House.

Statement

(a) and (b) Reserve Bank of India (RBI) has informed that in exercise of powers
conferred under Section 27 (2) of the Banking Regulation Act 1949, RBI collects
credit information from banks under the CRILC reporting system (for borrowers



